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LAW, JUSTICE AND LEGISLATIVE DEPARTMENT -
Delhi, the 22nd April, 1993

13-4-1998 and is hereby published for general information.
The Local Government in Delhi (Disqualification for Membership} (Sm_aﬂ Family) Acl, 1996.
 (Dethi Act No. 5 of 1998). '
(As pasred by the Legislative Assembly of the National Capital Territory of Delhi).

An Act to provide for the disqualification for membership to an office of a local Govemment in the Narion
Territory of Delhi.
- Be it enacted by the Legislative Assembly of the National Capital Terntory of Delhi in the Forty- Sevenlh yedr
, Republic of India as follws:—
1.  Short title, extent and commencement—(1) Tl:us Act may be called Iocal government
' (Disqualification for Membership) (Small Family) Act, 1996.

(2} The Act extends to the local government in the Union Temtory of the National Ca.p:ta.l Tcmtclry
(3) It shali come into force at once.

2. Definitions—In thig Act,unless the context othenwse req_ulpcﬁ - o

{a) "local govemment“ means a p:mchayat (at village, Intenned:are or d:stnct Ievel) a Munici
cluding a Nagar Pa:ichab'at, a Mumclpal Couacil, a Mun!c'lpai Corporatton), ah improvemen
district board, a mining settlement authority or other lacal authorities for the purpose of |
govemmcnt or v1llage admmlsirdtmn,

{b) "member" means a person who holds .an oﬁ'ce io a local govemmcut, which is filled by e
nomination by the Govcmmcnl of the National Capital Territory of Delhi;

National Cﬂpltal Terntory of Delhi if he has more thaa two children :

Provided that the birth wn.hm tent months fraom the date of commencement of this Act of an additio
shall not be taken inte consideration for the purposes of this section :
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